
IN the: CEliMTRai AD MINI STRATUM
PR IN CIPAl BENCH

NEW DELHI

IBUNAL

C,C.P'. No. 243/94
in

O.A.No, 734/88.

Hon'ble Shri 3,R, Adige, Msraber (A)

Hon'ble Smt, Lakshrai Stjamihafhan, Member (3)

Date of de cisionS ^ ^

Delhi Administration Statistical
Employees Association (Regd.),
through its Member Sh, Y«R» Yadau ,,

(By Adv/ocats Shri R. Uenkataramani uith
Shri 3.M. Garg)

1» Mr, K. Uenkatesan,
Secretary, •,
Ministry of Finance, Union of
India (Departmsnt of Expenditurs),
(Implgmen.tatian Ce'n)^' New Delhi,

2» Mrs. R., Tharaarayakshi,
Secretary,
Ministry of Planning,
(Oepartraent of Statistics),
Union of India,
Sardar Patel Bhauan,
Neu) Delhi,

Applicant

3. Mr. P,P, Chauhao,
The Chief Secretary,
Grjvt, of National Capital
Territory of D,elhi,,
5, Sham Nath Marg,
Delhi, • • Respondents

(By Advocate Shri 0,K, Trishal)

ORDER

^ Hon'ble Smt, Lakshmi SiUaminathan. Member (3)_7

This is a contenpt potition filed by the

applicant ifisaociation of Oelhi Administration

Statistical Employees through its mambar complaining

that tiis respondsnts have coinmitted contenpt inasnuch

as they haw© not obeyad the directions issued by
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tbs Tribunal'in 0 .A • No, 734/88 on 6»10»1993. The Tribunal

had disposed of the petitioner's original application

with the foil suing directions s-
\

• ye direct the Respondent No. 1 in consultation

uit-h respondent Nos« 2 and 3 to re-examine the

claim of the applicants for parity in the pay
structure with ihe Assistant Superintendents and
Inuestigators in the NNSO, in the light of the

duties, responsibilities, functions, usork-load

etc. of the two sets of the employees and the

other matdrials on record including the reports

of the Successive Pay Commission, and to take

an appropriate decision in the light of sudi

examination* Zf the decision to accord parity

in pay scales is taken it shall be given effect

to from the date of our judgment*"

2* According to the petitioner.;, the respondents have

failed toe arry out the directions of the Tribunal in their

order dated 6*10*1993*

3* The respondents did not complete the examination

of the issue uithin the period of 6 months as directed above

Hence, the respondents (Oelhi Administration) filed P1*A*

No, 1309/94 ^d n:#A*nNg*, 2107/94 prajing for extension of timi
which uas . ^ ^
^granted by the Tribunal by order detsd 4,5*94 and Sy orderl:-

dated t1^SWl994, The r®spoodent0 were allowed tine upto

27*10*1994 to fully implement the judgment* According

to the petitioner-^ in spite of exteneion of time for com

plying with the directions of the Tribunal, they submit

that there has been no substantial compliance of the

order and they allege that the non-compliance is wilful.
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In the circumstances, th@y have prayed that the

Tribunal ajey call for the official records end

see the steps taken by the respondents to comply
i

uith the orders of the Tribunal and the^ order

initiating the contempt of court proceedings

for the same*

4* In their reply, the respondents have stated

that they have inplemsnted the Tribunal's judginant

dated 6*10,1993 by re-exa®ing the claim of the

applicants in tha light of the directions gi len by

the Tribunal* They state that after re-examination

of the clain it uas found that there could be no

parity in the payscales betueen the applicants on

the one hand and tha Assistant Superintendents and

Ini/astigators in the NSSO on the other hand* ^hey,

therefore, have submitted that the CCP is misconceived

and is liable to be rejected* The respondents have also

attached a oapy of the letter dated 22«9*1994 from the

Addiiionai Secretary, Ministry of Finance (Oepart-

ment of Expenditure) addressed to the Chief Secre*

tary, Delhi Adninistration stating thst the matter

has been re-examined as directed by the Tri*

J^' bunal* After examining the service conditions
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and other natarials on record, including the reparts
sucQSssivo

of theZPay Commisaionf,in the light •f the directives

giuen by the Tribunal, it has been stated in this

letter that since the Faurth Pay Csmtnission, even

after exacnining the service conditions sf both the

catagaries ef staff, had not found sufficient reasons

to equate them in the natter sf payscals, it had

been decided not to ailau the applicantsparity in

payscala uith Assistant Superintendents and Invastigatar

in the NSSQ. The Chief Seccatary, Qelhi Administration,

uas requested te issue a speaking erder tha^ the Tri

bunal* 9 directives had bean implsmented by the Gevt

in pursuance of this letter* The 3oint Secretary,

Planning Qepartisent of E^alhi Administration isaued the

letter dated 16«11*1994 stating that the Ministry af

Financa (Qispartment of Cxpenditura), Gaverninent af India,

in canaultatian uith the llinistry af Planning, had

infarmed that the matter had bean re-examined in the

light af the Tribunal's directives and since the Faurth

Pay Commissisn had not found sufficient reasons to equate

the payscalo of the iipp lie antsuith those af Assistant

Superintendentsfand Investigators in NSSQ, it haj baan

decided not ta ail«y the applic^tsthe parity in the

payscale with those other officials*

7, As directed fay ua, Shri 0,61, Trishal, learned

counsel for the respondents has produced the relevant

file No, 12(4)-IC/94 containing the notes in connection

3
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with the implementation of the Tribunal's order dated

6*10,1993 for eur perusal.

8, The main contention of Shri R. Wenkateremani,

learned counsel for the applicsnt is that till 3une, 1994

the respondents had taken a viey that there was merit

in the claim of the applicant and that tha parity af

payscale should be granted to them with effect from tha

date of the jud§ment dated 6,10«1993. His submission is

that there uas no.need far the respondent® to further

examine tha matter^ in which they have taken the decision

to the contrary,

9, Ue have perused the relevant file?:! referred ta

above* Ue find that although'to some extent uhat tha

applicant submits that the thinking of the respondents

upto June 1994 uas in faveur af giving parity ol^scale

,as claimed by the applicant* it uiU be relevant to

mention that thia uas dene at tha level of the Under

Secretary* Houever, the matter uas further examined

uptox the Secretly
at a higher lewel/snd in cenaultatien with the other

concerned Plinistries. Ue find that such examination

of the natter cannot be faulted and it may only be added

that the respondents have, in fact^ tried to examine the

matter from all angles uith a viey to complying with the

directions from the Tribunal, Ue are, therefore, satis-

fied tha^directions of the Tribunal have been cemplied

uith^ and merely because the applicant is dissatisifiad

/ with th» ma thod of; c!binpllanca> does no t maah that thart
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has biian any wilful or contuenaeiaija disobsdianco of

th8 Tribunal's order« After examining the iasus^ th»

rsspondenta had taken a dQoiaion not to allow the

applicant parity in payscale with the Assistant

Suparintendsnts in NS30, koaping in mind also th®

I

Fourth Pay Commissions Repor t uhi ch aftar examining th«

sarvic® conditions of both tha catagories did not find

sufPiciant rsasons to aquat® both tha catsgorias#

10» After hawing carefully considered th® argus-

ffionta of both the learned counsdl and perusing tha

record in the cass, ue, therafore, find that ths direc-

!

tions given in ths 0»A, have bean compliad uith by ths

raspondants and thsrs has been no uilful or contamptuouss

disobedisnca of ths orders in any uay (aae obaarvations

of the Supra«a® Court in Aahok Kumar Singh & Others

Stata of Bihar and Others - 1992(1) SCC 152), In the

cir cuPi®tancs3, u® do not find any good ground to pursue

these procaadings any further, CCP is accardingly disposgad

of* Notice is discharged*

(Smt. Lakahmi Syacninathan) ( S*R, AdioeO
Wembar (3) flerabsr (A)


